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CALCUTTA_BENCH 

Ne. M.M.184 of 156 
OA.745 of 156 

Oats of Orier ; 27.10.1 

Present : Hen'12.e Ptr.iustice S.N.PIalljok, Vice..airman. 

Hsn'Ile 	.P.Sjnqh, Alministrative Menber. 

SNr.APARNM ROYCH0wDHtJIY & ANOTHER 

Vs. 

UNION 1OF INDiA & ORS. 
(DEFENCE) 

For the applicant 8  : Nr..C.Sinha, counsel. 

For the respondents : I'rs.B.Ray, cSunsel. 

ORDER 

Mr.E .C.Sinha, lI.ceunsel appearing for the applicants, ØJUmit5 

on instructjens, that the app1icants are not willing to prsceei 

with the uriginal applicatien an their grieiances ventilated 

in the Q.A. have since flen.remeij,d. 

2. Unler the circumstances, the G.A. is rijectel for Ieinq 

net press.S. 

3.. The miscellanesus applicatien riled for csnsnatian of lelay 

in filing the Q.A. also stands lisposed sf. 

2 
(B.P.$ingh) 	 (S.N flick) 

Aiminietrative Memler 	 Vice- Chairman 

r • s. 


